
Government of Jammu and Kashmir 
Finance Department 

Civil Secreuwat, Jammu/Snnag~r. 

**"'**** 
Notification 

Sri nagar, the 4th of July, 2019 

'f3Y .- In exercise of the powers conferred by section 3 of the Jammu and 
r Motor Spirit and D1esel Oil (Taxation of Sale) Act, Samvat 2005 and in 

''"""CI"'' modification of notification SRO 456 dated 04·l.0-20l.8, the Government 
.... -~ .... , dtrect that the rate of tax on sale of Diesel shall be levied as follows:-

"Sale price of Diesel per litre plus 1.6% tax minus Rs. o.so per litre". 

This notification shall come into force w.e.f os-o7·201.9. 

By order of the Government of Jammu and Kashmir. 
Sd/-

(Dr. A run Kumar Mehta), lAS 
Fmancial Commissioner, 

F.inance Department 
No ET/Estt/o3/20l8 Dated : o4~07-201.9 

Copytothe-
1 All Fmancial Commissioners 
2 Pnnc1pal Resident Commissioner, J&K Government, New Delhi. 
3· Pnncipal Secretary to Hon'ble Governor. 
4 All Pnnclpal Secretanes to the Government. 
5· All Comm1ssioner/Secretanes to the Government. 
6. DIVISional Commrssroner, Jammu/Kashmrr 
7· Excise Comm1ssioner, J&K. 
8 Commissioner, State Taxes, J&K. 
9· Dr rector, lndustnes, Jammu /Srinagar. 
1o Pnvate Secretary to Advisor (5)/ (K)/(G)/(SK) to the Hon'ble Governor. 
11.. Pnvace Secretary to Financial Commrsioner, Finance Department. 
l.l General Manager, Government Press, Jammu/Kashm1r. 
1) Government Order F1fe/Stock File{lncharge website. \.-') 

(Dr. Aa il Faree ) 
Deputy sccr!ltary o tho Go crnment 


